For reasons recorded by us in an identical

J.A. No.875/87 Abdul Salim Vs. Union of India, it is '@?f,

V;TTEﬁjiff- directed that the impugned termination order dated LGQQ;:T;
4-: | contained in Annexure-I is quashed. The opposite party '
$EE shall reinstaste the applicant within a period of one -

month from the dste of receipt of a copy of this order;

it will be open to the opposite party to hold an enguiry
afresh into the allegation of the service card being

oy - forged and to give an opportunity to the applicant for
 £¥;  ? | the purposes of holding that enquiry. The applicant shall
 ;if be given wages from the date of reinstatement. The

g?4;j;3,.- applicant shall not get any back wages.
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= Dated the 5th Feb.,1990. s
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